F,N0,404/00 /70 1TCC
COVERTENT OF DpEA
CZNTRAL BOATD OF DIRECT T/XTS,

Ll ad ol oo

New Dolhi, the 1
ORDER

~ —

Yo, 2490(FiNo404/00/18-1TCC) : T exercise of the

=

SQPteIﬁ)er, 1973.

oru" conferred by

rule 6 of the Incorw~tax (Certificate Proceedings) RL.les, 1962, and in

supersession of.the order of the Centrel Board of Di|
(FuNo,404/27/T7-ITCC) at, 9.6,77 the Centrel Board o

ot Taxes lfo,1015
Direct Texes hereby

directs thet Shri CHATURESTY PRASAD authorised by th!_‘-a Central Govermment
to ezercise the powers of a Tax Recovery Officer wnder the Motification
of the Govermrent of India-in the Departrent of Reve:l[lm No 2499 (F .o,
404/29/70-TICC) deted 13,0473 oball -exercise jm-iaailuan in respect of

all the areeca of the State of Bihar,

- Thigmrder shell core into foree with effeot frem the date
Shri CEATUSEY PRASAD toles over oharpge as Tax Iecovery Cfficer.

(2.
SECRET.RY, CHMTRAL 7
Copy forwarded tos-

i. The Corrvssioner of Incoré-tex, Bihar, Patnn with |
his letter No.Conf.(H)) W%Mieo-1/1074/617 dated 14

2, Bulletin Section,

SRCRETARY, CENYRAL
AUTEORISTD FOR ISSIE

N0 .CC/ 110G/ 2420,

B84 /e

. VIRIATARAMAN)
OARD OF DINACT TUTES.

reference to
Te1973,

8d /-
BOARD OF DIMICT TAXDS.

(598/RIP/78.

J'Sf ~ZA A T
( HD. sw@ VIA fa v
43877, DIIDCTOR(RSET),

* QLTI *



